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 [Shri  K.  Raghu  Ramaiah]
 Janeswar  Mishra  and  Shri  Jy  tirmoy
 Bosu,  I  have  stated  the  position  of  the
 Government  more  than  orce  and  I
 do  not  want  to  repeat  it.  With  regard
 to  the  other  matters,  to  -he  extent
 they  are  relevant  to  next  weehiy
 business,  I  shall  communicate  to  the
 Ministers  concerned.

 SHRI  JYOTIRMOY  BOSC:  Let  the
 hon.  Minister  be  toid  thar  in  this
 Tiouse  the  Speaker’s  ruling  s  supreme
 and  final;  Government  carnot  com.
 into  the  picture.  This  Va  what  M
 Raghu  Ramaiah  showd  convey  to  the
 Leader  that  the  Speaker's  vul'ng.  as
 far  as  thig  House  is  eymccrned,  is
 supremy  final  and  binding.  You
 should  alag  issue  the  necessary  direc.
 tive  to  the  Government  tu  remove  Mr
 N.  K.  Singh.

 DR.  KAILAS  (Bombay  South):
 ‘When  I  met  you  in  your  Chamber  the
 other  day,  you  had  stated  that  it  was
 a  State  subject  and  that  it  could  nc:
 be  discussed  here  I  want  te  point
 out  that  the  students  and  research
 workerg  are  suffering  due  to  unfortu-
 nate  happenings  and  it  should  We
 taken  due  notice  of  as  this  mattcir
 comes  under  Central  Act  of  the  Medi-
 ca]  Council  Act.  Hence  this  matter
 should  be  looked  into  urgently  hy  the
 State  Government  so  that  the  patients,
 the  undergraduate  and  post  graduate
 students  do  not  suffer.

 MR.  SPEAKER:  When  |  said  that
 it  was  a  State  matter,  they  said  that
 it  was  a  minority  institution.

 DR.  KAILASH:  I  want  not  allowed
 that  was  the  unfortunate  part  of  jt.  I
 wanted  to  raise  the  question  of  Tamil
 Nadu  flag  also.  The  DMK  Govern-
 ment  has  started  flying  its  own  flag
 on  the  office  of  the  IG  Police  by  re-
 moving  the  National  flag.  This  is  very
 unfortunate;  this  should  aiso  be  dis-
 cussed  in  this  House.  I  wish  the
 Home  Minjster  makes  a  statement
 about  this:
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 MR.  SPEAKER:  We  take  up  the
 next  jtem  now.

 33.35  hrs.

 PONDICHERRY  BUDGET,  1975-76

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 Sir,  as  the  House  is  aware,  by  virtue
 of  a  further  Order  made  by  the  Presi~-
 deni  on  the  7th  March,  1975,  in  exer-
 cise  of  the  powers  conferreqd  by
 section  5]  of  the  Government  of
 Union  Territories  Act,  1963,  the  r.efe-
 rence  to  Legislative  Assembly  of  ihe
 Union  territory  of  Pandicherry  in  the
 relevant  sections  of  the  Act,  dealing
 with  financial  matters,  shall  continuc
 to  be  construed  as  reference  to  Par-
 liament  for  a  further  period  of  six
 months  with  effect  from  28th  March,
 1975.  Accordingly,  with  youy  per-
 mission  Sir,  I  lay  before  the  House,  as
 required  under  section  27  of  the  Act,
 the  Annual  Financial  Statement  of  the
 Union  Territory  of  Pondicherry  for
 the  financjal  year  commencing  from
 lst  April,  1975.  Besides  the  Annual
 Financial  Statement  and  the  Expla-
 natory  Memorandum,  the  Demancas
 for  Grants  for  the  whole  year  ‘1975-76
 are  also  being  circulated  to  the  Hono-
 urable  Members,  although  I  shall,  at
 an  appropriata  stage  in  the  current
 session,  move  the  House  to  make,  un
 account,  supplies  needed  to  meet  the
 expenditure  from  the  Consolidated
 Fund  of  Pondicherry  during  the  first
 five  months  of  the  year,  for  the  pre-
 sent  pending  grant  of  supplies  for  the
 whole  year  by  the  appropriate  Legis-
 lature.

 3.36  hrs.

 {Mr.  Deruty-Spearer  in  the  Chair}.

 Revised  Estimate  i974-75

 2.  The  Budget  of  the  Union  terti-
 tory  for  the  curremt  year,  presented
 to  and  enproved  by  the  House,

 ‘aspum.. ed  Revenue  Receipts  at  Hs.  11.60
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 crores,  including  Rs.  4.73  crorey  as
 grants-in-aid  from  the  Consolidated
 Fund  of  India.  During  the  year,  the
 Union  territory  administration  reised
 additiona]  resources  by  increasing  the
 rates  of  State  Excise  Duties,  Sales-
 tax  and  Motor-Vehicle  Tax  and  also
 revised  the  Electricity  Tariff.  As  a
 result  of  these  measures  as  well  as
 buoyancy  in  collections,  Revenue  Re-
 ceipts  in  the  current  year,  including
 grants-in-aid  of  Rs.  4.7  crnres  from
 the  Consolidated  Fund  of  India,  are
 now  estimated  to  be  more  by  Rs.  4.40
 crores.  Expenditure  on  Revenue  Ac-
 count,  originally  estimated  at  Rs.  1.60,
 crores,  will  also  be  more  hy  Rs.  ४3
 crores,  due  mainly  ¢o  the  measures
 which  the  Union  territory  admun:sira~
 tion’  had  to  take  to  provide  relief  in
 the  distress  caused  by  drought  in  the
 Pondicherry  and  Karaikal  regions
 tollowing  the  failure  of  monscon,
 révision  of  pay  scales  of  the  employ-
 yees  of  the  Union  territory  on  the
 basis  of  the  recommendations  of  the
 Pay  Commission  as  well  as  grant  of
 additional  dearness  allowance  and
 payment  of  surcharge  levied  by  Tamil
 Nadu  on  Electricity  supplied  to  the
 Union  territory.  As  a  result,  there
 will  be  @  deficit  of  Rs,  +60  crores  on
 Revenue  Account,  while  no  such  de-
 ficit  had  been  anticipated  in  the  ori-
 ginal  Budget  for  the  year.  On
 Capital  Account,  receipts  are  now  esti-
 mated  to  be  marginally  more  by
 Rs.  6  lakhs  and  disbursements  by
 Rs.  $2  lakhs,  resulting  in  a  deficit  of
 Rs.  36  lakhs.  The  ovrall  deficit  is
 thus,  estimated  at  Rs.  .76  crores,
 which  will  be  met  entirely  ‘from  the
 balance  in  the  Consolidated  Fund  of
 the  Union  territory  at  the  commence-
 ment  of  the  year.

 Budget  Estimate  ‘1975-76

 3.  Excluding  grants-in-aid  from  ‘the
 ‘Consolidated  Fund  of  India,  receipts  on
 Revenue  Account  are  estimated  at
 Rs.  9.95  crores  and  expenditure  at
 Rs.  5.84  crores,  leaving  a  deficit  af
 Ra.  689  crores,  which  will  be  met  by
 @tanhts-in-aid  to  be  paid  from  the
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 Consolidateg  Fund  of  India.  Disburse-
 ment  of  Capital  Account  is  estimated
 at  Rs,  2.96  crores,  of  which  Rs.  8l
 lakhs  will  be  towards  repayment  of
 loans  advanced  from  the  Consolidated
 Fund  of  India.  Receipts  on  account  of
 loan  repayments  to  the  Union  territory
 are  estimated  at  Rs.  4  lakhs.  Con-
 sequently,  loans  of  the  order  of  Rs.
 2.55  crores  will  have  to  be  paid  from
 the  Consolidated  Fund  of  India  to
 meer  the  Union  territory.

 Plan  Outlay

 4.  The  Budget  of  the  Union  terri-
 tory  for  ‘1974-75  envisaged  an  outlay
 of  Rs  4.2]  crores  on  its  Plan,  of  which
 Rs.  4  crores  was  to  have  been  met  by
 grants-in-aid  and  loans  from  The
 Consolidated  Fund  of  India.  Follow-
 ing  raising  of  additional  resources  by
 the  Union  territory  administration
 during  the  year,  the  Plan  outlay  55
 now  estimated  at  Rs.  4.45  crores  in
 the  current  year.  The  Budget  for
 ‘1975-76.  contemplates  a  higher  Pian
 outlay  of  Rs.  5.4  crores  to  be  financed
 wholly  by  grants-in-aid  and  loans
 from  the  Consolidated  Fund  of  India.
 A  sectoral  distribution  of  the  con-
 templated  Plan  outlay  in  ‘1975-76  is
 given  in  the  Annexure  to  the  Explana-
 tory  Memorandum  which  ig  being  cir-
 culated  along  with  the  other  Budget
 documents.  In  addition,  the  estimates
 for  1975-76  include  Rs.  36  lakhs  for
 expenditure  on  Central  and  Central-
 ly-sponsored  Plan  Schemes  in  the
 Union  territory.

 33.38  hrs.
 GENERAL  BUDGET,  078--GENE-

 RAL  DISCUSSION—contd.

 MR.  DEPUTY-SPEAKER:  We  re-
 sume  discussion  of  the  General
 Budget.  Finance  Minister  to  reply:

 श्री  सरजू  पॉली  (गाजीपुर)  मंत्री

 महोदय  के  जवाब  देते  से  पहले  मैं  एक  बास
 कहना  चाहता  हूं।  यह  जो  खांडसारी  और

 सुगर  पर  टैक्स  लगाया  है  उस  से  सर


